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SHRf SHANTARAM NAIK: Since 
this is a special Ministry with a special task 
1 would like to know in case a project is :lot 
implfmented as per the schedule what action 
are you goinl to take against your 
colleagues ? 

SHRI A. B. A. GHANI KHAN 
'CHOUDHUR Y: I have already said that 
the flash report goes to no less a person than 
tbe'Prime Minister every month. The Prime 
Minister is there 00 our neck to . take 
effective action and we take effective action. 

SHRf PRIYA RANJAN DASS MUNS}: 
Sir, there are certain projecfs which are 
definite1y being monitored by the Government 
of I nd ia in respect of States and for their 
successful implementation Government needs 
total participation and cooperation of the 
respective State governments. May I know 
from tbe hon. Minister whether be will take 
personal and effective steps to see tbat the 
Tube Railway Project, circul ar Railway 
Project and the second HoogbJy Brjdge 
project of Calcutta which are taking long 
time for completion because of the non-per
formance and totally hostile attitudt; of the 
State Government get completed 1 Will the 
Minister examine tbe matter and take steps 
accordingly? 

SHRI A. B. A. GHANI KHAN 
CHOUDHURY: The hon. Member knows 
the reason of the delay of Calcutta Under
ground Railway. The main reasons of the 
deJay are : problems of 1and acquisition : 
learning process because it is a first project 
of its kind and inadequate construction per
formance. (/llterruptionl) Only the other 
day I had a meeting with the Chief Minister 
Of West Bengal to remove certain bottlenecks. 
Wen I would not sa, - now they win all be 
getting up and shouting -that we are not 
getting aoy cooperation from the State 
Government but I will say that we are not 
aen,jlll cooperation to that extent. 
(rlt'ertr'ptlon,) Our people who want to work 
are Dot allowed to work. 

SHRI M. RAGHUMA RBDDY: Sir, 
many proje~ts are pending from Andhra 
Pradesh. We ace marcbill8 towards the 
21st century. 1 would like to know wbcther 
~. boo. Minister is loiDI to clear those 

projects during this century? The projects 
are-Ichimpalli, PolJanaram, Telugu Ganga 
and Vizag steel plant. I want a categorical 
answer as to when you are going to clear 
tbese projects. 

SHRI A. B. A. GHANI KHAN 
CHOUDHUR Y: Sir, the clearance part is 
not on me. It is for the Planning 
Commission. The hon. Member sbould ask 
tbe Plannios Commission. 

[Tranl/allon 1 

ClearaDce to BheDsatori Irrigation ;cheme 
in District GUDa, Madhya Pradesb 

*250 SHRI MAHENDRA SINGH: 
Will tbe PRIME MINISTER be pleased to 
state: 

(a) whether the Bhensatori Irrigation 
Scbeme in District Guna (Madhya Pradesh) 
has been pending clearance of the Union 
Government (Ministry of Environment an d 
Forests) for about nine year; 

(~) if so, the reasons therefor; and 

(c) when the requisite clearance would 
be Si vcn to the scbeme? 

[English) 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI': (a) 
No, Sir. 

(b) Question does not arisc. 

(c) The proposal for diversion of 
295.146 hectares of forest land for the 
Bhensatori Tank Project which was received 
in the Department on 11.1.1984, was rejected 
on 24.6.1985. 

SHR.I MAHENDRA SINGW : According 
to the National Kemote Sensing Agency, 
Hyderabad. forest coverage in Madhya 
Pradesh has gone down by 17 per cent and 
the forest area bas come down from lO.ti6 
l1lilliQD bectares to 9.02 million hectarei~ 
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However, the officers sitting at Delhi in their 
airconditioned rooms accept or reject certain 
schemes taking the forest areas indicated on 
the maps published many years ago. 1 
know that this particular area is totally 
barren. There are no forests, but they have 
rejected this scheme just on the basis of the 
old maps. Will tbe hoo. Minister kindly 
check up again on the basis of the survey of 
the National Remote Sensing Agency and by 
sending some officers- at the spot and find 
out the correct position '1 This is specially 
so, because this interior area of my Parlia
mentary Constituency, Guna, is a place, 
where there is not only irrigation problem, 
there is shortage of drinking water also. In 
view of this. people refuse to negotiate the 
marriages of thei" daughters in this area, 
because they will have to walk for miles 
to felcb drinking water. Will the bon. 
Minister kindly send some officers on the 
spot to find out the correct position before 
rejecting my request ? 

SHRI Z. R. ANSARI: I do not know 
about the information which the hon. 
Member has got. According to the infor
mation which we have, we have to sacrifice 
36,901 trees if we juc;t clear this project. As 
the House is aware, we passed the Forest 
Conservation Act, 1980 only because the 
forests were being cut indiscriminately 
affecting the ecology of this country and 
endangeriml the wrote civilization of this 
country. We had to bring that Act. Since 
1980 the rate of deforestation and conversion 
of forest land for other usages has corne 

_ down. 

The Forest Conservation Act was passed 
in 1980. Cases which had been cleared by 
the State Governments and where noti
fications had been issued for converting the 
forest lands for some other usages, projects 
etc., and actual orders had been passed for 
deforestation, those cases were not covered 
under the purview of this Act of 1980. This 
particular case came to us in 1984 after the 
Forest Conservation Act was passed. But 
the work on this project started in 1980 
without bringing this to our knowledge and 
without taking our clearance. It is just by 
passing the authority of this Parliament and 
getting no clearance accord ing to the Act 
from the Forest Department of the Gov~rn
Plent of India. Therefore. tbe Prime Minister 

has taken a decision and has also given a 
directive that all those cases in which just 
by passing the clearance, without taking the 
c1earance, the work bas been started, should 
be rejected outright and should not be 
.cleared. 

SHRI MAHENDRA SINGH : ]n view 
of the new fact conveyed to you by me, will 
you kindJy reconsider tbis case because there 
is actually no forest and this area is a totally 
barren land? I request the bon. Minister 
to send his omcers for an on-tbe·spot study 
to see whether any forest is left in the area 
before finally rejecting it Secondly, keeping 
in view the survry of the National Remote 
Sensing Agency, Hyderabad, will the Minister 
see that new maps are drawn so that the 
future schemes will not suffer the fate which 
my scheme bas sufTered? First of al1, the 
State Governments will not be required to 
send tbose schemes wben there is no forest. 
If the ~aps ale redrawn, the question of 
rejecting clearance . does not arise in such 
cases where there are no forests. 

(lnte,ru pI Ions ) 

SHRI Z. R. ANSARI: May I most 
respectfully inform the bon. House member 
that wherever there are such projects, our 
ofilcers inspect the areas on the spot and a 
decision is taken only after the matter is 
reported to the Committee. ]n this parti
cular case, according to the reports which we 
have got, it is they who have reported that 
tbe work had already started in 1980 and it 
came to us for clearance in 1984 and alain 
it is they who have reported that we have to 
sacrifice 36,709 trees. 

MR. SPEAKER 
it may be reviewed. 

He is sayi ng that 

PROF. K. K. TEWARY: ]n view of 
tlie submission made by the hone member. 
the Minister may clarify •••. , (Interruptions) 

[Translation J 

SHRI MAHENDRA SINGH Officers 
are not sen t there. 

MR. SPEAKER : You have pointed 
it out. 

(1 "terrll ptlo,,&) 

't • 


